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[SHRI SWARAN SINGH]

resolved by peaceful means. Both sides have
further agreed that they will refrain from
the threat or use of force against the terri-
torial integrity and political independence of
each other. Both Governments have agreed
that pending the final settlement of any of
the problems between the two countries
neither side shall unilaterally alter the
situation. They have further undertaken
that both sides shall prevent the organisation,
assistance or encouragement of any acts
deterimental to the maintenance of peaceful
and harmonious relations.

A number of steps have been proposed
for the normalisation ' of relations under
Articles 3 of the Agreement. They include
communications, travel facilities, trade,
cooperation in economic and other agreed
fields and exchange in the fields of science and
culture,

14 brs.

Once these principles for the establish-
ment of durable peace were accepted by
Pakistan and Pakistan further agreed that
in Jammu and Kashmir, the line of control
resulting from the cease-fire of December 17,
1971, shall be respected by both sides with-
out prejudice to the recognised position
of either side, we agreed to the withdrawal
of Indian and Pakistani forces to their
side of the international border. Action
regarding withdrawals to the international
border and delineation of the line of control
in Jammu and Kashmir will have to be
taken simultaneously. A smoothi mplementa-
tion of this will generate the necessary con-
fidence for the growth of friendly and peace-
ful relations between the two countries.

I would like Hon'ble Members to look
at the Agreement in the proper perspective
of history. This Agreement comes after
a long period of conflict and confrontation
between the two countries and opens up the
possibility of establishing normal and co-
operative relations on the sub-continent.
The Agreement is based on the principle
of equality of sovereign nations and not
in the spirit of a victor dictating his terms
to the wvanquished. We have kept our
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promise which we had made before, during
and after the last war that we do not have
any designs on Pakistan's territory. We
hope that Pakistan appreciates this and will
reciprocate by adhering faithfully to the
letter and spirit of this Agreement. The
Agreement is only a first step, a beginning
in the process of establishing peace, friend-
ship and cooperation. The success of this
Agreement and of the processes it has
initiated will depend on its faithful imple-
mentation. As far as India is concerned,
we are prepared to treat the new Pakisian
as a friend. The things that unite the in-
terests of the people of India and Pakistan
are far more important and lasting than
the things that seem to devide us. It isin
this spirit and in an effort to serve the long
term common interest of the people of the
sub-continent and this region that we have
signed this Agreement and it is in this spirit
that we would like it to be judged.

14.30 brs.

Motion re. Statement on Agreement
on Bilateral Relations Between
India and Pakistan

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARN SINGH) :
I beg to move :

“That this House do consider the stale-
ment made by the Minister of Ex-
ternal Affairs in Lok Sabha on the
31st July, 1972, regarding the Agree-
ment on Bilateral Relations bet-
ween India and Pakistan signed
at Simla on the 2nd July, 1972".

MR. SPEAKER : Motion moved :

“That this House do consider the state-
ment made by the Minister of
External Affairs in Lok Sabha
on the 31st July, 1972, regarding
the Agreement on Bilateral Rela-
tions between India and Pakistan
signed at Simla on the 2nd July,
1972",

14.04 hrs.

The Lok Sabha adjourned for lunch
till Fifteen of the Clock.
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The Lok Sabha reassemblled after lunch
art three minutes past fifteen of the Clock.

[MR. DEPUTY-SPEAKER IN THE CHAIR]

MOTION RE. STATEMENT ON
AGREEMENT ON BILATERAL RELA-
TIONS BETWEEN INDIA AND PAKIS-
TAN—Contd.

MR. DEPUTY SPEAKER : There are
some substitute motions to be moved to
the motion to consider the statement of the
Minister of External Affairs moved and
placed before the House in the moring.

SHRI SEZHIYAN (Kumbakonam) :
On a point of order regarding
a procedural question concerning moving
of substitute motions. You will remember
that whenever a substitute motion or amend-
ment is to be made to the main motion,
two days’ notice should be given. Also
recently we had this paragraph in the Bul-
letin which specifically says :

“The Rules Committes at their sitting
held on the 9th March, 1970 consi-
dered the question of the inade-
quacy of the period of notice for
tabling (i) amendments to Bills,
Resolutions and Motions and (ii)
cut motions. The Committee
decided that members might be
required to table such notices at
least two days before the date they
are taken up in the House'.

“‘Members are requested to table their
notices on the above matters
accordingly.

“Kind co-operation of the members
in the matter is solicited™.

In this case, a statement was made by the
Minister of External Affairs in the moming,
Immediately thereafter, he moved a motion
to consider the statement. Without
getting enough time to go through the state-
ment, how can a Member table a substitute
motion ? The discussion is on the state-
ment and not on the Simla Agreement,
Everybody has perhaps read about the
Agreement. One can give alternative sug-
gostions to that. But that ’s beside the point.
He has asked us to consider the statement
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made by him which was made hardly a mi-
nute before the motion was moved. If
I want to move a substitute motion, under
the rule itself two days’ notice is required.
This has been stated in the Bulletin I quoted
from and the co-operation of members
has been solicited there. I would seek the
co-operation of Government to give us
time to consider the statement before mo-
ving substitute motions. Without this,
it will not be possible for us 10 move subs-
titute motions.

The purpose for which two days' notice
has to be given stands defeated in the present
motion.

MR. DEPUTY-SPEAKER
is it that you want 7

SHRI SEZHIYAN Deferment.

MR. DEPUTY-SPEAKER : It cannot
be made. How can it be done?

SHRI SEZHIYAN : What is the pro-
cedure then 7

MR. DEPUTY-SPEAKER : It is over.
The House this morning had agreed and
the Minister of External Affairs had
moved the motion. The question does not
arise now.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : Tt was never put to the House.

MR. DEPUTY-SPEAKER It has
been moved.

SHRI P. K. DEO (Kalahandi) : You
can see the record, it wis never moved.

MR. DEPUTY-SPEAKER : The Chair
had declared that the motion had been moved
and it is over.

SHRI SEZHIYAN : I am not objecting
to the motion being moved and the dis-
cussion on it. My point is, have you
given us the time to move the substitute
motions because you yourselves have said
that two days' notice should be given. It
has not been given.

MR. DEPUTY-SPEAKER : If you
want to move a substitute motion and if
your plea is that you did not have sufficient
time to move the substitute motion, T am
prepared to accept your motion cven now.
There is no point in going back on what

What
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[Mr., Deputy Speaker]
the House has decided.
been moved.

SHRI S. M. BANERIJEE (Kanpur) :
What is the total time allotted ?

MR. DEPUTY-SPEAKER : 1 think
the Business Advisory Committee is mecting
at 4 O'clock to decide the time. In the
meanwhile, we can go on.

SHRI ATAL BIHARI VAJPAYEE :
1 move :

The motion has

That for the original motion, the following
be substituted, namely :—

“This House, having considcred the
statement made by the Minister
of External Affairs in Lok Sabha
on the 3lst July, 1972, regarding
the Agreement on Bilateral Rela-
tions between India and Pakistan
signed at Simla on the 2nd July,
1972,

Noting that :

(a) the Agreement fails to assure
‘durable peace’ which the Prime
Minister had solemnly pro-
mised to obtain through a
‘Package deal' with Pakistan;

(b) ‘bilateral negotiations’ and
‘causes of conflict which have
bedevilled the relations bet-
ween the two countries for the
last 25 years shall be resolved
by peaceful means’ mentioned
in the Agreement have lost
all meaning after President
Bhutto's declaration in the
Mational Assembly of Pakistan
that he was fres to raise the
Kashmir issue in the U.N.O.,
and that Pakistan would ‘shed
its blood’, ‘whatever  the
consequences’ to support any
‘Liberation War' launched by
Kashmiris to free themselves
from the ‘Indian Yoke' ;

(c) about 5000 sq. miles of terri-
tory now under control of
Indian Army is being restored
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back to Pakistan without re-
quiring the Pakistani Army
to vacate the 30,000 sg. miles
of territory in Kashmir which
is legally and constitutionally
part of India ;

Disapproves of the said Agreement on
Bilateral Relations between India and
Pakistan.” (1)

MR. DEPUTY-SPEAKER Then,
substitute motion No. 2 is the same as
No. 1. It need not be moved. No. 3
Mr. Sharma. Are you moving it ?

DR. H. P. SHARMA (Alwar) : 1 am
not moving,

SHRI CHINTAMANI
(Bhubaneswar) : 1 mowve :

PANIGRAHI

That for the original motion, the fol-
lowing be substituted, namely :—

“This House, having considered the
statcmment made by the Minister
of External Affairs in Lok Sabha
on the 31st July, 1972, regarding
the Agreement on Bilateral Re-
lations between India and Pakistan
signed at Simla on the 2nd July,
1972, places on record its deep
appreciation of the initiative which
the Prime Minister and the
Government of India have taken
by concluding the Simla Agree-
ment  for preparing the ground
for durable peace in the sub-
continent." (4)

MR. DEPUTY-SPCAKER No. 5

SHRI CHINTAMANI PANIGRAHI :
No.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I move :

That for the original motion, the fol-
lowing be substituted, namely

“This House, having considered the
statement made by the Minister
of External Affairs in Lok Sabha
on the 3lst July, 1972, regarding
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the Agreement on Bilateral Re-
lations between India and Pakistan
signed at Simla on the 2Znd July,
1972, congratulates the people of
India and Pakistan for the success-
ful termination of the Simla con-
ference and hopes that the agree-
ment reached between the two
neighbouring countries will usher
in a new era of peace and friend-
ship in this sub-continent.

At the same time this House regrets to
express that the Prime Minister
(1) had chosen not to consult the
opposition leaders before going to
the summit as her predecessor late
Shri Lal Bahadur Shastri did before
going to Tashkent and (2) has chosen
to bring the agreement before Par-
liament after getting it ratified by
the President though the Parliament
session was near at hand." (6)

SHRI SAMAR GUHA : I move :

‘That lor the original motion, the following
be substituted, namely :—

“This House, having considered the
statement made by the Minister of
External Affairs in Lok Sabha
on the 31st July, 1972, regarding
the Agreement on Bilateral Re-
lations between India and Pakistan
signed at Simla on the 2nd July,
1972, is of the opinion that,—

in view of the already raised controversy
regarding interpretation of the work-
able meaning of Bilateral Negotia-
tion, which has been highlighted
as the corner-stone of the Simla
Agreement, and insistance of the
President of Pakistan in continued
role of UN on Kashmir complaint
as lodged by Pakistan,

the operative clauses of the Agreement
regarding (2) withdrawal of the
Indian Army from the territories
under its occupation and (b) nor-
malisation of the relations between
India and Pakistan be withheld

till Pakistan agrees in the next
Indo-Pak summit meet to :—

(i) accord recognition to the Sovercign
Republic of Bangladesh,

(ii) enter into a ‘25 years peace and
Friendship Treaty' with India
and Bangladesh on the basis of
mutual respect for one another's
sovereignty and national integrity
and with an object to evolve an
independent, self-relant and inter-
dependent policy for security of the
Indian sub-continent as a whole, and

(iii) withdraw its complaint from UN
on Kashmir, thus, ensuring a
realistic sanction for achieving aim
of ‘durable peace’ as adumbrated
in the preamble of the Agreement
signed at Simla on 2nd July, 1972,
M

MR. DEPUTY-SPEAKER : Mr. Indra-

jit Gupta—Substitute motion No. 8.

SHRI S5. M. BANERIJEE : Already
moved.

MR. DEPUTY-SPEAKER How?

SHRI 5. M. BANERJEE : He did not
know that the House would be meeting
at 3 p.m.

MR. DEPUTY-SPEAKER
moved.

SHRI JYOTIRMOY BOSU : Sir, you
have not met Mr. Sezhiyan's point. I am
anxiously waiting to hear from you.

MR. DEPUTY-SPEAKER If his
contention is that he has not had sufficient
time to move the substitute motion, I say
1 am prepared to accept his substitute
motion even now.

SHRI JYOTIRMOY BOSU : It is a
question of 48 hours. Where is the time?

MR. DEPUTY-SPEAKER : 1 think
by agreeing to the motion to be moved
in the morning, thc House had donc
away with that. That is a mere technicality.

SHRI JYOTIRMOY BOSU : How?

MR. DEPUTY-SPEAKER : The House
is the master of its own procedure.

: Tt is not
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SHRI JYOTIRMOY BOSU : This is a
violation of the rules and procedures laid
down by the Chair itself, and this is setting
a very dangerous precedent before us. That
is all 1 want to go on record.

MR. DEPUTY-SPEAKER : It was
not the Chair’s decision; it was the decision
of the House this morning.

SHRI JYOTIRMOY BOSU : I say again
that we are not adopting the correct pro-
<cedure,

M wew g wdadt cowO- s
wirew, fadw W WERE A AUW awes
R frraT wowYaAT ¥ A6T €7 § 6T ag A
sz ®) § fs forwer e ofe fmrdr @
wmifaa fFm mar, @ wr Wi afeeE &
ar F wday 7 graa| et fafor s g
&1 % w6 AR @17 @5 & A e
Suger Wy W 5 wRAEt 81 Y A
g § | wee § (i e (ot 7at W w9
. v a4y & s e fen sty 9 99
Fawrd & weady afeem 7 @ afem g
s far & s® 9% €Wy & sww g
o1 A4 §1 | JITeAE "ErET, W 9w fadw
AT avaeg A R fAd @ gU 9w AWT qH
oA | oy gvg Ifeqa g Ay awr EEE
w11 Jg 6RY AR 4 FeqmT ® o wm oa@r
w1 3 frrra W oifFmT A & ame
Y uT H gW ONE gU & | I9 §9Q A
o o7 | W &5 faarf e 7 9w @
gt fewii & @w 11w gl fewi E dm
# | I a7 qfesarT areaw |1 ma §6@
# g @y &w agw o1 @w Iw fawe
Brewe ot Fgron § 1 g R gw A
® 1w wifs ¥ v ¥ ow @ € fedrdr
seR AT g A ? W ga] qeAm W@
£ i we w1 oY owar * feed A 7

B wfTT §Oe STt W 8T 9 )

ft wew  fgrd W@t . ITnaw
wEmY, T WE ¥ WY w1 ¥ wiew &
fdm 1 ofm @ #
w1 &5 g afgo
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B375

“We had been trying to have a step-by-
step approach all these years but this obvio-
usly has not worked,”

“Indo-Pakistan problems could not be
looked upon piecemeal.”

Piece no1 peace.
wom wat A wv e
af g £ & ffE o AgwT
farre & e T €Y A §, T awwEr
FHC A E | mg IT D AEl & AT HAY A
woT awa @ fmom oo i
ot woarw wyr (afemmEn)

frq = wfgw o

. gARA ¥
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“The agreement is the first step towards
establishing durable peace in the sub-conti-

nent."
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Kashmir is a situation created by Pakis-
tani aggression.
w fier & weie frae w1 feen Wt
T !

Final settlement of Jammu & Kashmir.
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Pakistan has no locus standi in Kashmir.

qifFe ®HIT WY WTHT wT & WA
am | & fex 97 Wi W1 IZT wTT ww
£ | 9% 1954 ¥ FwTET wifas & wroia
sfaftfistesr & Jar ® faar gar WO
¢ SEeT OF "W ¥ IgA wT wr E:
Therefore, our country was faced with the
position that part of our territory was
invaded and the invasion had to be resisted,
and, more important it had to be rolled
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foar m ar fmd ag A femr mm et
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b wrrd, @R R e e e
Ha W A are e A fean ) W Tg W
aeAi e fE A i & ot ¥ @
wyAT & fame § e foar | Ags ot
7 fe 4t aX dwe w4, e aferm 3
AT | wreEr 9 ¥ wgr fe AY ae v g
aifge, I it arfeeaE & T ST s
wferar it & o woe wrqer F w7 91 i gz
wtaT g ifge arfeeT ¥ 8 W R v
femr | afET fe o g wed & e 9 & oy
AfrmegmifFImaafiaen §iva &
frmer awwld )t qfcarar 98 7 =TT 9
ft faarz W& @ T § 1 W oag Gy wT
gor &? w9 ww W ST aifEerE & e aw-
oY §T T 37 ¥ oifeem & ag e T
e a1 fr A gfaare AgY sz, wi=r & frer-
&z ¥ gueaml ® g won? & wgi 9T ¥
IZT AT W § fomen el & anfewe
4 § w51 T &9 3 qAE, 1972 W gAT

“In accordance with the Charter of the
United MNations they will refrain from the
threat of the use of force against the terri-
toria] integrity or political independence
of the other.”

arE AR # oY 10 el 1965 €
gwT I@ ¥ ot wgr T av o
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[ wew fegrdt ]

“They affirm their obligations under the
Charter not to have recourse to force and to
settle their disputes through peaceful

1965 ¥ Y aifeea ¥ ¥w & # wrw
o1 f& ag &= F1 ¥G0T A FT a7 6 aw o
G AT ? OTAN 989 23 WRIET, 1959
w1 oY e Wi arfee & d § o aaerr
g, & 3m A oY oF dfl agi Ige won
e §

“Both governments affirm their determi-
nation to solve border disputes by negoti-
ation and agree that all disputes, if not
settled by negotiations, be referred to an
impartial tribunal.”

TR WOE Y areeta & aw s A
woreq §) §Y € | (v AT few o @ 8
fos drwt weew Wy M faar e | & g
oY st e A 1959 % gy e e A
et & g AT WfEgy | oF §e 9Ee 12
feramaz, 1958 %1 fge- AWt o o1, TEE
wET T W91

“The Prime Ministers further agree that
that pending the settlement of wunresol-

ved disputes, there should be no distur-
bance of the status quo by force.”

25 ®= *1 tfage qomn § 5 oo o
qiffear ®1 5@ &7 grar § ag wifa € wrEr
e & 0 ag @ W &urdr @ wifw € W
oy gu WY e § afer st g g
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g @w saw T owom ar e Iwer s
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g1 446 FOT w1 wn awe few fag ?
qifFEmA q€ T, SRR 22 T, de dw
wTETE g T, 1g e & fger A @
qifEEE W TAT ¥ §HET &9 E1 E, wE T,
aifeee ®1 d fagy o wieg v I
s W WAt wifgy, g Wt =R .fgg
W &9 U T AreEd e od e §
o r et g o, wer w2 wifgg @ Wik
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% % a7 wTVHTT ¥ MAAT TATEET AW § g
EceuIE e e SR CCifARCEAI cak O f
7z mEifFgw ImmaAasT 2 T oA €,
AT A afew 4 wTeT € wAr ey oWy
72 & e amraa &9 ¥yt & B e ae
TFHTT Y FAT W & fEwT, e e &
fqmmf{ﬁa‘lmw&qwn
wf T w0 W @m0 (swEm).
w1 g ATEL ATRAT FT TH TAVE ¥ WA T 6
AT g ¢ W % sfafafe gueer w7 a0 97
fe wwic o gary gaede A ¥ e g
FrAT Anfgw 1 AT #rAv A T @, W gnd
HTETL 3 HeT FHIC H JATGET AW § THaqws]
*1 awTa AT & A arferarT ¥ g At 9
TATCIT AV W1 AT ¥ A o g @i
OATRET AW % WA O% § WemT §79 g,
Ttz faarx &1 faag amr & o' & § wvlie
9T IIFFEATA 7§81 ¥ FAEta A9 grm, mfs-
oA et & gaTeEy Awew § I|w IEEm
29 L§S/72—10

W iR 4 W 3ER @ W 8 Py
e & e T aurer 3mTi & fiedt X QT
arfiveare ® oY oft of fom &, @ o o 2F @
T s aey &7 (sowww). 6 fet favef
araf w1 W wAm?

sl qwe qwe wawl : ¥T W wWifiyy,
7 e !

o wrw fagrdl W : g O O e
7g wifge fis wre & aror wifa

Fareae o, & Y@ AT ¥ 9% T AGATE
i w& &Y formen % gwer Awiten fean g Afew
forren swety & wwew ¥ Twufr @AY A
o el 3 ot wrew e § faniree T wwiT
¥ grry § o 48 w57 & 36 www ¥ e
ARt a7 gafaere g wfer o s 6 aw d
FVHIT AT MEET FEA § wWAC R S amme
®1 A1 & §F WET | T UF OWET AMA
¥ fam gwren 4@ 27w gy wrow #refe
Fifea wefust & famrs @i w1 Fwre Y
& W e § Wi A § qww T
& w8 =y g T 9k o fe A
¥ AW &7 Jers W T | T EW AEET A
e ag g g 7 suT wEt oF ARt R gEa
wpwTAr & woRt wife w0 g wgr av e
w9 Fwee wder § owrewr TwT aramoT
fare fear | o wwEYY gt wAe & agd ReT
¥ w111 % At ), wgAT witge o wTo
e Tk e g | (wwe) . ¥ e
wrgar § v e aweld & ow & dwew
wery ¥ Tresfa qzEr w1 W frer w6-
Y % W & S & 7 W Wl o7 ot
o v wEET ¥ wga qwr A dbeed”
&1 et w1 g7 wwli & art ¥ arfeens
¥ wer mfye wrw &7 femd wwlc ¥ oy
x & ¥ 75 F @ A @1 e @) arfwenT
@iﬁqhmtlﬂtmﬁrmﬂm
ety & wigsre & fam aw o § W Ew
FET e & & fAm a8 g k1 e wi
agt & = oagr & @ afeendr g, forr frare
T, e s gEm O aE aw & @
qr7 1 e v  ava v e 7 & ft wewen
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[ wzw fegrdt avwedt]
;m et v mwer gw s e e o

W Eg § & qrreer wreT & a1 99 Ay
& fardw siaft oft oy & oo wiraor 1 & T
Em § o e A 47

AT S T a9 A fag wan e
0% W gHE WM & wrAfor el § gew
T T AR Y wifgqet o & ger fear
AT 91 fafvet w0 e warfea far and
X ST & g fadt e dw gror wereen
MATAVEE AT A, WY gt g7 A faay wy fE
AT BW wT g araea gTa WO W
@ s

ﬁmmmwﬁmﬁwm
o, R ar feamana ) o ardw
o quna, wF Wit w1 o§0E, s oSS
S9N, AgArAAE | AU AT F AT
g ! gw W w7 ¥ e fren # e
& qragfe 42 gnit, w gar s & nw faei
VAT # T G ATTA F v A ) qAafer
T A FW | e § e oy
@ramez 7 fraaw ¢ wifs a2 1966 T8
% 19728 gw fawt b, qrfeearT grer AT o
WY % A% & fF ag 79 & ol wmar 3w
w1 MEE T 1962 ¥ A ¥ 9l
T A 7 A arEty gfafafy see & g
=t o 3 & ae w< & feg o A1 A e
T %211 “Mr, Gundevia, don’t forget
that you are a deafeated country.”
WA s W owww A W o
@ fgwma & w2 Sermr wifew, av gt sl
¥ 7 ¥ wfemmw awe }, wim ot amen §,
o ark § grad, dnemEIw wEmd &
YT, A TATAT WA FTAH AT AL | 77
1966 T {, oW ®;R ®maw % I A
ge fed amdd, qoa @it fged
wemr fear wm @g WA Agr (war
o TH AT e § % o, g adfae
ferr gy it | Wi g1 @ P arfeer & dwAe
ST # ey angw & v faar o ag sa W
X T ot T g ot | qrfRITET Ot g g,
aRRE & woi agw frer o, Y aow faw

JULY 31, 1972
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T, W T T ot W T T G AT |
TrfeT #1 Wt v wfgy? afwr afeeam
wafafafe 3 wrae tregafa ¥ firsre ¥ g frar
*r wiforw 7 s W T aw wwe g, e aw
] aram wrFm, W we WA ) W sfRT
W W om, e & W W d
awe oy sfa Y, sum wer wgrEEn At
WET %1 oA W, farey & #w & forg v ATt
7% ¥W 43 ¥ uw Uy, wif & o6 3w R 0w @
wt forsitard war walr £t 1) (wwEm) -
T oF W wErtr famrs & @
qwr oow A ¥ wmaw R oW A R
RIS el @< §, qwaw wfed | (wowam)
Foreqet o1, ¥ war farar 3 A qwAv @A) -
et oft, & gg e wreer g famdy ¥ dwaw-
WY fear T g der o gen 7

F favrwrr ot a1, qav s & faste g€ A8
w1 T & wEE AT fadndt o=l & favi w6
AT AT § | T Fel &1 fadrdr = F A
F AT HEA HT A T AR A7) WA AT A7
I WTEA AMEE A & 9gW gH a4 ami
¥ fad @ Wz Aotz & qAmi &
facfaffrr e & ST o g7 9@ @
aTe HeAt ®1 fawA A% w7 aww AE Wr)
A ke H At fem ur dre fer am
T ¥A & ot 7F @a< {1 afad g nar ) ava
wwre 1 sfafafu dew g3 wdar gom 2z
mg gwt f& WA e & sfafafu @za 3
0% IR WA fear aEAEA & A1 A1 dfe
T o ®YA 7 " %7 &1 If the Presi-
dent of Pakistan wants to meet the
Prime Minister. She is available.
qg WM Wy uE wifadr  fas
® W dr) FEEw g wrodr
qffea s oC EFT & fom §a
7Ef ar | e T s gw & g
wer W ¥ qeA wigwn § % wgEr § &
15 fraz ®t 37 ®F qamwE & w@rgw? WA
FOETT FT AT #7 g0 7 WA ATITT w@A
fog wgd & wg@t A gn @ oww
g Ty f@a @« g @ ? F@ q@
g 0% aTF a7, Hrwar gfw wdr e gedr
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mw.gﬁmthrﬁﬁrﬁmxil Wzt

X aoy? agy few, gEd faw ar At e
w61 Aw oY AE & e g2y o fY o, W
& g %1 weny g2 oy WZE1 ATEw %1 few
TR H IR wfed for der ¢ & qeer W
E % o firm w1 < 97 ?

wwfir W e e afone e
(R ) e oww @ g

it wrw fagrdt wrwddt: s fe ot
WA WL T agee A | 7% fer w1 qvove
& e fenit oadr &

Irer oY, wfardy fow o e gen & S
9T TEET ®T WAL 9 FWT ¥ LW @A
IR g AifzT | mEew Ww o £
AR FX g 7 AT 2Tz W dy 7
w1 A ¢ fe famar ¥ Sifmaz v o oow
sfafafu stz a1? . (wmwew) . . @ difegs
SHRTAT TR R, =% 19 @ @y 4 wag e
L f5 e S =a® a1 T &owm
& forren amt & S forwen § Ao g 7
TH AT 97 ¥ R AN § fF o ot foee
W oft dorra wTT PR G AT ST R A E
WA A9 qifeeE 4 aweasi & 4 #,
faimFT 1971 # 737€ W W & qfoonai
FARAAEAAgE Gt ! Ty qgawy fr ww
* argufa oY qeeEl g o1 @ § At aw-
FT H 3 A woT § fEo T sy
AT AE ¢ f5 fawm 330 & fam amas
a1, WTETN SR 9T, ACRT S b9
= fom w7 mor o Aaw wow 0 stEwowt
W ATy AU A Ay @1 & quer Swen
g fraem Sxmamsmag! & g e
g § fs v ag @ & e fosrem & sfardy
fe e €1 g areT & srcani gt ?

IqTETe ot weqw of, gEi Ay K, Ferw &
STET AT ST g e ket afif e
Y A A A o WO AT wiwwt e arferd
fer wn & weowr Wi witfoer & wwory gerdy
¥ FTTOT NI TORTC AT Jw & fory Agre nfy
o, gwiy ¥ fare &are gy Y | e wiw
fe wrawaw § fis fadw sarem o foreeft ot
W dvfan o & & 79 w9 wox ek

¥ Afod o e e fefad, feeen
¥ NI e T ST g
& fiford fs ag afafa & ard s % Wi oo
7 STt marfegi & A% 1 .. (vawam).

FATETH A, W4T @ AW T R femran
avar & 5 ww W wafoe O Wy 8
fs wror s arfesrT & s o 7 e
ag 79 7Y & e o o & avfer & woer @
&I STATH TR AT WTEAT & ? T 7 A A
& w7 =i ardd aw wr W 47 ox
ww wt fadeft Aifer v erowrfore s i 1 7w
IUAT 97 §, ATt & wATY ¥ wwT W
g9 T &1 WEET AT A o, A gk
R 9, ATOF K1 IEA wRforr o i arde
*t | a Fuw farezrare &7 s A & o aqE
wuE ¥ fow amare §) ag sy a ferer
HAWAT |

FTems o, # ouF awE £ ITEATCRY
"IT & ATAT ATEAT E 1 FUTewE Y, AT HW-
i gk & 7v o33 § ogw AR § oxw
wifs & 7w gt K, gw dew # oA §
W fw qT grE ¥ ogw oo Afa ¥ ok ¥
W wEAT Fogre F, kW oAwwA 7 1971 %
ar foren & war efamm foram o afew
W faar T oa Avaoew wfge &
g JAT & afAerE) 9T o S A g
gw 2, gz fiwen aawtor WvE & @
feadt & s favarawm 77 F=T FAw &)

mE A wg o K e e g gar Al
st wfverar it W Treata W for fedy
% ar ¥, forg ot & winfafe &, 5@ & Wz
wrag T Wy o g & fro wd e
@ wrd | Wk T WE wE IAEr gur W
ag /Y1 ov warg wifs &1, fow ) W & aat
fagr ) fadtw welt w1 awvw W AT F AHm
¢ fr ot vy wifa o7 AT e et
fs arfears #¥ wwrer w0 &, W HTAT S
fs gax fowen & eardt wifr s s w0

aw A% bww swd @ o oot o ey
oy R £ m@!ﬁmmm
v wifg, e gx ow fadeit gawi A
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[wt wrew firgr(t wrerdst]
faviaw &7 oy & | fay wowd, ¥ W W
qfic v 4t § fF 2T & ST, i
e Y Ay o Tefr Wz s oA
T, TR R OTWOET gAA AW dar § 0
ot fqg ¥ wTar &7 wer AW @y ) few
% wrar faedy gt wfyqw, fee & sc 9
€197 W W ara dr 1 T wEd & deer
g fear 5 A foelt w@W o o7 o
FRAY, AT A | oy A0ET W wT
feedy A w1 e WA & owmn
g At fredy =, @ afae ==, A6 o
WITHIT WTAT SR | IS AR, WY FET
e o faws & wowta & s oAaew &7
foad & aWRYY & FHarE § wOTT Wat o
s & oY aw w7y wy § IEE wwrE §
oA wAT &)

¥ s wmgar § e fed % gw Fow
AT A E 1 TH G FT AT T I
TAAT R | AH T A & 97 qfee
™t KT IifeT | A T =t § fam
gravaw g fE ot w2t & A A 9F &
wraw %Y wfafafy #% & Ay o Z% oA @
& ot w2t & v fam o o W
s afafr i ¥fear e 3o &A@
T qar &\ IR s wi am s d
ot W W wC B OeT an wwar

or am & ag Wt s wEm e faer

Indian territory has becn
territory acquired.

defined as

@E Tz
WA W AT TET & ) A W aw §
faor wrea & =@ 2

JULY 31 1972
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™ WAt oowr skt weft, etegvew
e, wg s, e e ey st e et
Hat (sl Py wte) oy A e
wg

ot wew fagrd wddT : qg %A el
& o sy w o awy e wd | oy
A | TF AGA AT AT WA OF F S A
T gt 1w o ArefE e & ey §
f& fardt wonfag) 1 a¥e  fogr avdom
T ZW & wonfad) w qww & fagaw A
T A O W eTeR ¥ ¥ A qETRY
ZW AT AR Al KW AT WA &
o e ¢ o wwwla ax qafaee e
ard W A Wl W § I W Aaew 7
far omd 1 e guTd suT wAY wAw § e
TH AURIT FY WAWT FT GG AT & A AW
TH 9T WANT AUE £ FC 3@ A | WY g
oifa Amfrs ®1 " ¥ e GERE qUO™
% FTH K1 awan & At favw gomogw
I T G

ot werety T (WA ) - IATsaE WERE,
formmm wwwtar gwTe dw A o &firs fafa €,
N 37 & govqn fagmm &, awrt dm A awr
&xfme ifs ¥ qeo a3 zwr & sfaorfea feo
¥ fr gt Ao Ay e asa feedt B
A §va w @R, e s Afagfan
# wifs suw ¥ F {ao gt 2o & frean
w1 7iq ag & fAw, wrkAry & g TAR
% fm grir, 99 & 3= go & @wwm g fw
a7 qw Fwee @ o gfr & e e
7 wwHaT &, % frwe awar Tl A
ffr & aw fagii & wrev &) e a9-
AT S T 2w T e e ¥ fer &
qErET AW A 2w Wi afeee f SO
aA W g ® guaER wifage s
wr & fa of, oF agT TET A wT W
2 | fowar aoEl Y O W WM GSUHC
% A4 ¥W AwA | AT g AW WY AR
frs Aif, fggerm & W= axedr gf s
glfeafodi, fawd &t a9t § ot 5@ Fw &
gt &, W afeem & wfa wrar & Afad
g ¥ g fower qawla #1 e Tfgn
wi wifen s fegem & w9 I,
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fawr %t waTC W W e TR W
T vt @y & | F qEE WY R gwaw
& wxt § for & 3 o wew fagrd am-
¥ o {1 oW TAw e 5% g Wm
§ @ ww o TfRa ot & e wOE
W iw 8 w0 W o T W
S WEER F@ g |

ot wew fagrdy aEr ¥ wgr feogwrd
fadwr w#r 7 7g wr fr o AT ¥ ag
FHWE AT @M, Wui 39 % wT R A
AEEAT 97 A%g & ) WOT gETe fagw s
7z w79 & & o el § oA g
™ & uq # f§ wrA Fwe §R A E
1T & wiafafa oo a7 & o ¢ v aInw,
fea #Y, o<ig fem %1 gwr s ® @A R
gt % ovetg a6t @1 ofemm & g
FwE Y | W s @ F g ¥
Al 7 few 9w § g™ au] % S
f®@ | 7T EW 9% OF qI7 4T, 3T AC AR,
S AR AT g fAm | FEA 39 AR gAaw
forgr &) wrT gavhr Afa # wAwAr ¥, #w
WTME ¥ ST & A1 AR wred # fe R
we fagr apedt g oA 77 anfe
w g 7

ot w2 faord o A T R
AT B s efer A W § T A
aré, 3w &1 v AT | qfE A dw o A
o Fsmey 71+ Ao, SaTT R ofrer el
mEfr T w ) War e
Bw # O wiwrat §, w9 OR A R frE e
W WY SET ¥ WATHTAAT , AAAT FT AT
W Awm ¥ aeas ofefeafrat st TR
fred T drawt & oEw I € AT
O R VA RW W wemd R a AeA
7 o w@ § o garT 2w o g gu, R
T FHA F) TEAAT YA WG AT ¥ A e
FAT THTHY W & FAC, WA AW X AT & G
ST P | E D R A, W b A A forr
wgd TaATE gTieen & AT, o g &
A1, W for AT T WA ¥ i
T IH w e fear sav 3 % fege
e § Ty g wmk, 7 e dw ok Wi
T Ay, afes AT w1 UwE A Wi

AT WA wRE g § aga s g
¢ v Sfem sirwew fagrd araddt wix s et
%1 gg dww ow feart i dar) wg e § e
gfar gorar Sugw w3l e gw # faen a=-
WYY & war fern | e g § e T ST Y
o ¥ o oo o <oy, ol o A
7% frmmf qyar | OF & Sor fawAr W
¥ WeRTEd! %1 20 A @ § W OF st §
gt & 1 gz we @ § I T i v
T wrferer ac §, SR 9T a7 AT AT IA &
fomr wr W wewa W R

16 hrs

W ferge i e i
AT %1 e W frsterd few & IR 7
WY W T G EW H qzarr $ avee §
FT T3 & AT 97, H¥ wnfa & A T, wEY Ay
& A o s WY e & AT o, T frer
W ®1 aiza ¥ fom Wy weEY W AN 6
TrA O AW WY T Y e i fAn e
21 WIS T T O WY TS TRAT T WO
&, wroraT WA R & Ot Ay A 9w A
97 qg= gal 1 Wi a WA faw 8 -
W qfrer W A FEEE AT g § i
AT o wAT W eI R §, O A § 99T
¥t s o A § Faeg wT w1 A A
et Forre o7 araTaTor, 9 ¥ feaf Ty o
7T ek qwet E &Y 37 g AT T R
EfTa O a7 T AT 8, T & AT
ara w1 v & e g i fafeamardt o are-
arfaw areA it et & o AT Fromar o
AT Y, AATN § gE KT amaraTe £1, ¥
& wwr awwre % feafar femrk qwelt &1, T
7 M HT FE A & =T 9TEn ) AT
wharey & 7o fAm &w & Tt meAn o feafir
, HTRTA ¥, GATTEE SfresT € arAraer §
Y At o Aar g et & fg e i
wrw 2w & fAaorer &7 araracer A §, ¥
% e feeadT w1 arATarcer T R, G2 T arTaTe
T k1 Al A ofr w1 A o A
farowr qrrTaTeTRTfTE, ¥ ¥ sfafaamrd,
qren areai A E wTo ok g WA i oAy
i fag o wteiw & am @k TEA
wit s vt g it 3 @ fea wn e
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[sit wereiter arew]
o & ag o fier w47 e ag Folw
fw s o€ § | 9 o A § e s e A
e e ar frgw fmwem & ww=e o A
FwRtT w07 A Afrm fear ax, At
E 1 &I, I EATA A T HT
o o | G W ¥ O T F 9 ofee
am Wi aifeer & A foed avdm A= ¥
AT T T uy G §, Fri v A
WA =T A€ A fe awen w1 g o
o afrer @z T 3, A g el A
wier ¥ o Y@y |, g A1 A fe we
AT ® wV awsy g e, faegi oo A
w1 7l A e wifa & ;e gwn weEET @
TwAr §, IR o w7 gaEwar fear §, a g
au o fog 1 et el A gwe
TG qet arc g wiveT e & e gard s
waerTi 1 #r€ e ofer 7w AE FT AwAT L,
g ag wafom &1, o @ ar gfrr A A
gk wfm &, W ok aofemw ¥
T %1 ATATG AGT & Aeal @, AN
AR 1 g9 A T e ot s
frme T & a1 <M1 g & A faeree, @ AT
faem faft avedy wfem g7 = fem g, frmer
A & | IR a9 ¥ a2 qget I aiee
WEET 7 W QT 1 o § o A #,
A9 %1 S fE § 0 oE A & a9 99
afen & former s #1 o ey et mis
wiERT *7 F wc A e s fma afE T
Tae A faar | W T Aw A WA
AFAT, W EW WA WA ¥ NG S
2 ¥ A7 7 o 91 FTEmaE frany
vT ©7 %1 qifedy 9T 99d 7, W &1 @Ay
w1, 2w #Y wnfr w7 faaroe &4, @ AifT 9T
A T W g TR R IS T, § T
wrrAr ¥ | qeEr an fe fed oofw &
A AW 9 s % A € ¢ aE W
TR W ww ¥ geefw 0 e
ot & gt e vy wfer b o TmE A T
oF A< IR ag N wg fw wver gw fw
drerdy mfw & fomen ARty & W Twe
mfmlpmgh%mshm
g & g g0y & wwy A wi &,
wEar &, A qui e oF g fasr wEw

JULY 31 1972
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s wE ¥ Afer ofimr &% e T
ERAWT T wxow o §, g@wr W o
fis ofmr w1 o 3w R ¥ wEwm @,
ufrar ggvew ar @, ofwar § mfe 7 o
qre st ofmar o Thdr & webt ot difer
WAAT AT WA HWETHT Y W ST W
t 3% @ awm W W A e oam fe
W RN A ¥ AF | OV AT FOEW
THWT W AT ¥ &g o1 @, gune Aamii
7 dxfwe Hifs g6 & g¥w @ a@ o aw
fear &, saTgTI TEE ¥ W WY R AR
g vg1 W & fpgeam . afes @
aw &, T uw 3R & fawy owar A www
B w9 aWfedi # aw, faw &€ @
g &, g wiw WX gATT M dw R TR
faert & fog &, 3w & fegdowr w1 7 w50
% fau &, o &1 falt w1 dgaT a@m
F fau & o' v wwi § gAwr s
ar afew | SRR v owr 8o
IZ § AT WA AE ST W § o
afen gutm & aifeear ) aw w1 faed
o=iw agl ¥ e amme A fwa,
4z # fawrr 7 faw dfv mfe & @
I FTH AL IT, WA € wmar w1 I
AT TE W WE WU AWWATAT gwn @,
IS WAL 9T T FgiA mfm wT awer
¢, = wfa & mge 1 wwwo &, dEd
awA & TEW A ¥ % wzfuga &1 Gnen
¢ a1 sg i Y faom &, ag gt 9wl
%t faorg &, gardt dafme Aifa & agai &
faom ¢, gordt mifeg 37ar * fawgs
wafan fwen awels o a7 age @ goafo
g fren sl & sy ¥ Tl o= Oy
gt f& ofemm & gafa qzéd @ a@ w0
e w7 & w0 ¥ fe et it orfeena
€1 gl 1 7 3 F A% & 1 FHAF
fe 73 ®1 g7 *w w9z ¥ | TEE
T At Fw % go @A wWie W EgW
¥ Wrae & §, wWifw ag g Wt

prfwd'fd‘:
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fe o1 auv fag ag am wga §, IF
# N gt ot arvw g g, gA S e fe
fz qawt q¥ e fa gETaw z gAAw fo
wza W% giEA-fedt 3w 8 o kv qfw
Tzt fedt qat ¥w ®1 wfewre @ @
aifgr | W fawar awEyE & l'r&':'
%1 WA ATAT §, A1 qE WO %Y

R,aﬁﬁtfwﬁg?hﬁ?w

FTEl, WM st ATAGEY TH AveAlawAT %0
=T w4 |

o FTaad w7A & s g arfeee e
favam #% 7 | 31 e gy fee
2, Wt S WA 9gH, T W TH A 9RA
TifFER 91 ? o aradr wEa § oo
M A W TEr Y, "5 At ag diEy
o =i § &, o o agr gZfeai § wwae
am @ &1 7 & ot arferam 7 oowA
dfae Ffom @€ a2 %1 %7 @@ &1 W "
f& g & qfFem ® A oA §, @
ag-faae &1 WA ¥ 0 Afww e
1z Aqy 771 & & wra &1 tgeAm ag aifee
EI & 91 afzamert & aATA § 917w qrfeers
¥ AT AT ®IW FTAT IH AEAT, wEwl
otz Hifad w1 7w7, oA 97 guTe Fwomw
faram w1 §, wife, wwa, dafardeer ot
ATE-AT 74T AR F A1 A ¥ amre A
o T T awm ¥ vz ol 3 aw shwe
1 A== 1 WA AT A (A AT Ew
FeTE ®1A WO, 41 89 T+F q§ feww?
ari fen Ad% & W F, A Mz e A &
saTifa® ik Fqagn wgafy ¥ 1 foer
g w1 HfefekwT s % fam oy waed
%! "l T wEeREt & wW A Wd

IFMA WY W AT A W w9y dtw o
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SHRI SAMAR MUKHERIJEE (How-
rah): Mr. Deputy-Speaker, Sir, our Party
has already welcomed the Simla Agree-

- ment just after the contents of the Agree-
ment appeared in the Press. This is consis-
tent with the stand our Party has taken
since the emergence of Pakistan. Owr
Party has consistently demanded that
relations between India and Pakistan should
be improved, and all efforts must be made
so that all the neighbouring countries, and
particularly Pakistan, have good relations
with India. But we have been misunder-
stood in the past and in the past we were
dubbed as the agents of Pakistan and we
had the misfortune of being put into prison
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sometimes on the basis of the charges that
we were advocating the improvement of
relations between India and Pakistan.
Even one of the topmost leaders of our
Party, Mr. E.M.S. Nambudiripad, was
put into prison in 1965 on this very charge,
To-day we are glad that the Simla agrec-
ment has indicated the correctness of our
Party's stand. We welcome it that it is
a step towards solving the problems which
have marred the relations of these two
States for the last twenty five years.

So, we welcome this agreement because it
has kept before us a perspective that if the
steps incorporaled in the agrcement are
strictly parsued and followed, it will lead
to the establishment of a permanent and
lasting peace. We always wanted that
should be a durable peace in the sub-
continent and now the situation has been
created where both Bangla Desh, India and
Pakistan can live as friendly neighbours
end concentrate their attention, not for
confrontation, but for the development of
the countries and to solve the basic problems
of the people.

In this connection, only | wanl to refer
that though we welcome this agreement,
we have objections to the procedure taken
by the Prime Minister. We have already
expressed our resentment yesterday by
boycetiing the conference convened by the
Prime Minister because before going to
Simla and even afier coming back. the Op-
position was iotally ignored and even the
ratification was done just three days before
the session of the Parliament. This is an
expression of disregard to the Parliament
and to the Opposition and 1 think this must
not be repeated in farture.

We hope that the basic i¢sues such as the
solution of the Kashmir problem, the ques-
uion of repatriation of the prisoners of war
and the civilian interness will also be solved
on the basis of mutual negotiations and good
understanding.

‘Qur Party hopes, and we are of the opin-
ion, that a settlement can be arrived at
regarding Jammu and Kashmir by recogni-
sing the cease-fire with mutually agreed
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adjustments as the international boundary
brtween the two countries. We want that
the reality must be understiood and we should
not be harping on the old formulas which
will not help to come to any understanding
on the question of Kashmir. Already in
the statement of the Foreign Minister, he
has mentioned at there are oatside agen-
cies and third party forces which are inter-
ested in creating conflict and maintaining
tension among these two countrics. And,
these interested parties are mainly the imperi-
alist forces and particularly the American
imperialism. They are not interested in
these types of settlements and agreements,
These types of scttlements and agreements
deprive them of the opportunity for inter-
ference in this conflict, making profits out
of such conflicts. This deprives them of
their initiative for interference in respect
of their relations between these two coun-

triecs. That is why this agreement is wel-
come. But we say, you must be careful
about these ‘Third forces’. Imperialism

will not take it laying down they will not
remain silent either. There are agencies
who are interesied in creating tensions.

Therefore, vigilance is necessary, Both
the Government of India and the Govern-
ment of Pakistan must be careful about the
imperialists, particularly of American im-
perialism. We hope that the measures
incorporated in this agreement will be
pursued faithfully, so that a lasting and
permanent peace may be achieved.

We welcome and support this agreement.

SHRI N.K.P. SALVE (Betul): It has to
be conceded readily that Shri Atal Bihari
Vajpayec commands a very impressive and
massive vocabulary of the Hindi language
and today he pressed into service his massive
vocabulary bringing out tons of verbiage
without an ounce of sincerity for the cause
he was pleading, the cause of the Indo-
Pakistan amity. That is onc reason we
find that while the Simla Agreement has
been hailed by everyone as a very salient
achievement in stabilising and normalising
relations between India and Pakistan,
— not only in this country, but all over the
world, — it is only the Jan Sangh which is

going ahead with its lone dissent against
the Simla accord.

Sir, to the student of Indian politics, this
scurrilous outburst of Jan Sangh in protest
against Simla accord is not something
that is surprising. When one understands
the basic aims and objects, the basic philo-
sophy for which the Jan Sangh exists in all
their true and naked form, one would not
be astonished or surprised at the colossal
political immaturity shown by the Jan
Sangh in opposing the Simla accord.

This is a political parly which happens
to be a political wing of a para-military
organisation, which has a very dubious
distinction, a very dubious notoriety, of
being the most bigoted communal organisa-
tion.

SHRI ATAL BIHARI
Please come to the Pact.

SHRI MN.K.P. SALVE: I am coming.
I am coming to the argument which you
have advanced. I have heard you with
patience. Please give me a little time.

VAJPAYEE:

SHRI ATAL BIHARI VAJPAYEE:
I never discussed the parentage of the
ruling party.

SHRI N.K.P. SALVE: You dare not do
that, but you have said many other things.
I will some to the basic facts. The only
point is, you are opposed to agreement, for
you are writhing with dislike and hatred
against the Muslims of Pakistan and you
covld not ever tolerate this country ushe-
ring in an era, opening up opportunitics,
due to which we might be able to co-exist
peacefully with an Islamic country. They
could never tolerate the situation.......

SHRI K. MANOHARAN (Madras
North): Can he not spcak on the merits
of the Simla Pact?

SHRI N.K.P. SALVE: I am coming to
it. But I am not willing to accept, and
Jan Sangh cannot masquerade, validity
and cogency in their arguments against the
agrecment. We do not sccept their bona
fides. We know that their disapproval
stems not from their convictions in their
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ISSHRI NK.P. SALVE)]
Nl‘-ll:nems but entirely from their political
convictions of which we are very much
aware and their communal slant against
the Muslims, particularly in Pakistan.

However, thanks to the matured electo-
tate of our country, Jan Sangh was made
to lick political disgrace and ignominy in
the last twe elections, and their childish
and puerile pranks during the last few days
organising protest demonstrations — are just
a desperate bid by them to resuscitate and
revive their dead political organisation which
has been thriving on a poisonous political
philosophy all these years.

The agreement on Bilateral Relations
between India and Pakistan concluded
at  Simla, 1 submit is, a great
tribute to the wise and far-sighted states-
manship of the Prime Minister and her advi-
sers in India, and to the statesmanship of
Shri Bhutto and his advisers. For, 1 have
no doubt in my mind that future hislorians
would never have looked upon the present
leadership of the two counuies very kind-
ly and charitably if at this juncture they
had not striven resouiely and striven
hard to find somewhere a starting point
to end this impasse and to bring about a
situation as a result of which they could
pave the way to end the tension and posture
confrontation leading to peaceful coexis-
tence between the two neighbourly countries.
Those who doubt that such a magnificent
beginning is not to the advantage of India
or is not to the mutual advantage of both
the countiies are only men of small minds.
The leadets of both countries displayed
vision, understanding and courage. So
far as our Prime Minister is concerned
it is well said that magnanimily in politics
is not unoften the truest wisdom, and so
far as Jan Sangh is concerned, it is equally
well said that great deeds and little minds go
ill 1ogether.

1 do not want 1o indulge in any day-drea-
ming. I do not say that we have come to
the end of the journey. This is merely the
beginning. The Agieement is not the ulti-
mate by any means o1 manner in the bila-
teral relations of the two countiies, and we
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have still a very long way to go. There
are very many intricate issues undoubtedly,
which have defied solution for several years
and which have in fact bedevilled relations
between the two countiies for over two and
a half decades. But a beginning has been
made and it has to be admitted that it augurs
very well for the realisation of the most
relished possibilities which we have cheris-
hed all these years in the mutual 1elation-
ship between us and Pakistan. We have
always wished well of the people of Pakis-
tan, and when I say *we’, I must exclude a
very few amongst those who are sitting here
in the House. The Simla accord, is a proof
to show that we have never coveted even a
centimetre of Pakistan land. We have
wished well of them never coveling even a
centimetie of their land.

If this agicement is secen, therefore, in
that context, one would find that we have
already travelled a good deal in giving an
excellent start. As was mentioned by Shri
Chandrajit Yadav a little while ago, if
one cannot sce in  this agreement that Pa-
kistan has realised at long last the utter
futility of war in wanting 1o resolve her
dispules with India, then onc is cither con-
genitally blind o1 is blind by one’s own
choice. This is one aspect of the agree-
ment which has been completely overlooked
by the critics. The two countries arc
hereafter to decide the issues by negotia-
tions, discussions and by a process of mutual
give and take. And this to my mind is
the only sensible way in which the two
countries should conduct their affairs and
should go about to resolve their disputes.

A new leaf is sought to be turned, and we
do ardently hope that this good beginning
will also have an equally good progress and
a good end. Undoubtedly, earlier we
were critical of Mr. Bhutto. Several
passages were cited where Shri Bhutto had
said things, before the Simla accord, and
we were bitterly critical of many things said
by him. Our entire perspective has chan-
ged after the Simla summit. We do trust
Shri Bhutto, we do trust the people of Pakis-
tan, and we do trust that shey do want to
implement the agreement sincerely and hone-
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stly, and we also appreciate that Pakistan
realises that the situation has so changed
that my violation of the agreement either
in spirit or in letfer is likely to be suicidal
and disastious.

Pakistan has a tremendous stake now in
this agreement. Shri Atal Bihaii Vajpayee
asked what happencd in 1965, 1966, what
happened in the ealier years? He has
completely forgotten and deliberatcly he
has not taken into account—the hard
realities of the changed situation after 1he
last war. If there are stakes in this agree-
ment, Pakistan has a far greater stake.
And surely Pakistan shall not ignore this.
This does not mean that we do not want to
implement the agreement; in spirit we cer-
tainly do want to, for the agreement is
important for us also. But there is no
reason why in this context, we should dis-
trust the people of Pakistan on their past
record. T do hope that matured thinking
in Pakistan will assert itself for implemen-
lation of the agreement in letter and in
spitit by their leaders.

It is implicit in the agreement that Pakis-
lan is by now disillusioned about the inten-
tions or the utility of the super-powers in
the time of her dire need. I am sure she
is disillusioned about the Kashmir dispute
being resolved through the forum of the
United Nations. Bilateralism is the only
solution to all outstanding issues and dis-
putes between Pakistan and India. | do
ardently hope that very shortly the Kash-
mii dispute, in regard to which the status
guio as of 17 December 1971 has been main-
tained, will also be resolved by mutual
negotiations and that the Jammu and
Kashmir border will not remain a cease-
fire line but will be rationalised.

Therefore, if one were to analyse and
evaluate this agreement pragmatically, one
would immediately reach the conclusion
that while undoubtedly we have agreed to
return over 5,000 sq. miles of territory
which we had won in the 1971 war, it is
not an imprudent act. 1 do not know
whether this area was militarily strategic;
may be it was. But even assuming so,
it is undoubtedly Pakistan tcrritory. How

.can we retain it in view of our stand all

these years that we have never coveted their
land? Imagine for a moment, what could
have happened if the Simla accord was not
there? Was it not open to Pakistan to take
the matter to the United Nations and have
international opinion asserted to ask us:
All right, if you say that you have not
coveted Pakistan teniitory, why are
you in occupation of undisputed Pakistan
territory?” Would we not have then been
forced to return that territory because
surely we are not going to be shameless
like certain other countries who flout world
opinion and continue to occupy territorics
which undisputedly belong to other coun-
tries. And if one were to juxtapose this
agreement in this context and collate if
one would find that there is plenty of wis-
dom in the decision to return this arca
that was in our occupation.

Secondly, for two and a half decades we
were trying to persuade Pakistan to sign
a no-war pact with us. Now without
signing such a pact, Pakistan has agreed to
resolve and settle all outstanding dispules
by peaceful means through bilatgral negoti-
ations o1 any other peaceful method mutu-

ally agreed upon.

I consider there are two methods of imple-
menting a no-war pact. Shri Vajpayee was
extremely critical that despite the strong
position in which India was placed, she
did not drive home the advantage by pres-
sing Pakistan Lo sign a no-war pact wilh us.
He pointed it out as a weakness in the stand
of India. 1 am unable to understand the
rationale of his argument. Ultimately
there are two ways of reaching a no-war
agreement. One is by agreeing that we
shall eschew war and renounce force in the
settlement .of outstanding disputes. The
other method is by saying that we are resol-
ved to settle all our disputes by peaceful
means. If the second method commen-
ded itsell to Pakistan, I fail to understand
what is wrong in our accepting il. Shri
Vajpayee is ‘building his entite case upon
distrust of Pakistan. I put it to him:
however favourable an agreement we may
got Pakistan to sign with us it would be
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nothing but a scrap of paper if Pakistan
does not wish to implement it in practice.
However, there is no warrant to be so  dis-
trustful of Pakistan in context of the re-
alities of today.

Finally the real outstanding dispute
relates to Kashmii and that is to be resolved
by mutual negotiations. In the mean-
while neither country will do any act to
prejudice the position as regards the line
of control as existing on December 17
1971,

In this situation any sensible person will
see the brightest possible prospects for the
solution of the Kashmir issue. Only if
you are willing to be a little objective, only
if you are willing to be a little sincere 10 the
very purpose for which you were talking
all the while you would find that there is
a possibility, a complete possibility, of
the Kashmir dispute being resolved, which
has evaded solution all these years. Let
us hope that the international border is
not described as the ccase fire line and that
as a result of mutual negotiations very
soon a rational international border is
soon established,

Finally to ensure that Pakistan means
business and wants durable peace we have
retained its trained soldiers. We  will
gladly send them at the earliest when dura-
able peace is assured. In the end, thus,
in the context of our political realities
I submit that this is the very best that
Pakistan could have expected in the begin-
ning in the bargain, that this is the best
that India could have got Pakistan to
agree to initially and finally in the mutual
inlerests of the two countries, this is the
best beginning. And we hope that in due
course a durable peace and enduring goo--
will will be established between the two
necighbouring countries.

MR. DEPUTY-SPEAKER: I have been
informed that the Prime Minister would
interven in the debate at 5.30,

SHRI FRANK ANTHONY (Nominated
—Anglo-Indians): Mr.  Deputy-Speaker,
Sir, I had written an article sometime ago
welcoming this summit agreement as 2
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hopeful first step. May I say this also,
that yesterday, when some of us met the
Prime Minister, I expressed an opinion
that I for one had no doubt that the power
of ratification vests with the President.
But T thought it might have been better
that since this matter was to be remitted
for discussion in Parliament, the ratifica-
tion should have been held over till after
the discussion.

Here, may I deal with the argument that
my good friend, Shri Bajpayee, put for-
ward ? He felt that this was acquired
Indian territory and as such it requires
some sort of resolution by the House
before it can be returned. May I say,
with great respect, that this way completely,
palpably, an untenable position. Yes;
it was occupied territory, but as any lawyer
knows, the word “acquired” is a legal
term of art: that you do not acquire terri-
tory merely by occupying it. Certain
procedurcs and certain modalities have Lo
be gone through. If India for instance—
there is nothing against it and it inheres
in the sovsreignty of any country—said
advisedly and deliberately that they are
going to annex this territory, certain proce-
dures would have been gone through. and
it would have only then taken on the
character of acquired territory; then, what
Shri Bajpayce has said may have had some
relevance, But in the context of our
repeated affirmation that we do not covet
an inch of territory, there is no question
of its being acquired territory, and there-
after, there is no question of Parliament
coming into the picture,

Mr. Deputy-Speaker, Sir, my approach
to this agreement has been that you cannot
weigh the results in a pair of grocer’s scales.
You cannot test in terms of weights and
measures who secured what advantage.
1 know that there is always grist available
to cver-ready critics. People have said
some Government spokesman had talked
about a package deal, implying that they
would not accept anything unless Pakistan,
as a part of the package deal, accepted
the accession of Kashmir to India. My
friend, Shri Vajpayee, also said, What is
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the purpose, and the value of all these
affirmations of general principles ? We
have had them repeatedly to our bitter and
unhappy experience. We have had the
Nehru-Liaquat Pact, and we had long
before that, the notorious Panchsheel,
and we have had the Indus Waters Treaty
or agrecment, and we have had, last but
not the least, the Tashkent declaration: all

affirmations of general, very good principles,

but none of them prevented Pakistan from
going to war against India more than once.

17 hrs.

When the Press met me in Mysore before
the summit and asked me for my views
for what they were worth, 1 told them:
1 do not think that anything would demerge
from the summit. 1 have had not a little
political expreience; 1 could not perceive
any mecting ground, any common ground
at all between the two countries. That
an agreement did cmerge was a tribute
to both sides, both Mrs. Gandhi and Mr.
Bhutte. 1 think Bhutto put it well when
he said that the agreement was a victory
for both sides.

1 can understand certain militant, avowe-
dly chaministic clements being a  little
unhappy on having raurned 5,000 sguare
miles of territory as against 70 square miles
which we got back, but here again il is a
question ol applying a grogers’  scales.
As | see i, India has repeatedly affirmed
this fact that it does not covel one inch of
Pakistani lerritory. Over and over again
we have repeated our commitment; indeed
we have underlined the passionate quality
of the commitment to peace. But 1 think
for what it is worth that the greatest good
—1 am not talking in terms of advantages,
spmething won  here or something lost
there—was this: when Mr. Bhutto accepted
the actual line of control emerging from
the cease firc. | know that there is a rider
and the rider is: without prejudice to the
recognised position of cither side. 1 think
that despitc the rider. Mr. Bhutto having
accepted the actual line of control as it
cemerged on the day of the cease-fire was
not only a departure from Pakistan’s
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attitude in the past, in my respectful sub-
mission it was a complete reversal.

Mr. Bhutto is not going to be able to
to back to Pakistan and say that he has
changed Pakistan's attitude on Kashmir.
He still in my view has to stabilise his
position. 1 do not know what my friend
Atal Behari Vajpayee wanted. Did he
want Mr. Bhutto to accept finally and place
some kind of presidential seal on Kashmir's
accession to India ? Surely he knows
that to think in these terms was ulterly
impossible: it is a mad man's dream. Mr.
Bhutto would not have got back to Pakistan
he would have been decapitated not only
politically but physically if he had put his
seal on some kind of acceptance of the
accession.  As | said, his having accepted
the line of actual control was to my mind
a very greal advancc on the position of
Pakistan.

What has happened ? He is faced with,
I do not know Lo a greater exlent or lesser
cxtent, the same criticisms. Those of us who
have read the proceedings in the National
Assembly and outside in Pakistan know
that he has been accused of selling out
on Kashmir. That is precisely what Mrs,
Indira Gandhi is being accused by certain
corresponding  clements in this country;
that she has sold out on Kashmir.

There arc other wery salutary riders to
the agrecment. After all, this is an inter-
national agreement. There is a rider that
neither side will seek unilaterally to alter
the line of control. There is a further
rider besides. which underiakes to refrain
from threat or use of force and violation
of the line of Control. Of course, there
is an agreement 1o settle matters bilaterally.
I felt that the Summit might fail because
I thought that Mr. Bhutio’s paramount
preoccupalion was the return of the prisoners
of war. That he did not make this a pre-
condition showed this he also was coming
to terms with the reality of Bangla Desh.
As | sav, it is a victory for both sides.
After all, there are chauvinist elements,
we are all so inclined. and part of our make-
up is always jingoistic, and we can alwy,



299 Indo Pak Agreement (M)

[Shri Frank Anthony)

be attracted to jingoistic theories. And
Mrs. Indira Gandhi as the spokesman—I
suppose that masculine includes the famine—
of a victor country could easily have assumed
the role of exacting every pound of flesh.
What would have ahappened ? The talks
would have broken down and 25 years of
distrust and internecine strife to the dis-
advantage of both countries would have
continued. What [ feel is this, Shri
Vajpayec has not weighed in the scales—
I do not say in a pair of grocer's scales—
certain crucial new factors which were
bound to weigh in the scales of.stateman-
ship.

There has been a matamorphosis in the
power equation in this sub-contincnt.
Whether the leadership in Pakistan today
or Lomorrow accepts this is a different
roatter, but I believe it for what it is worth,
and [ believe validly that it would be suici-
dal madness for a truncated Pakistan 1o
precipitate a war with India at any time
in the future. T think it will even be suicidal
madness for a truncated Pakistan to try
to keep pace militarily with us, a much
larger contry inherenily much more power-
ful, indusirially much more developed.

1 feel that we had 10 make some kind of
statesman like offering in this matter to
peace in this sub-continent which has been
bedevilled by this series of wars. And
may [ say this to those friends who wanted
some kind of iron-clad legal agreement,
that in the international field iron-clad
legal agreements, if either party wants it,
can be treated as scraps of paper. But
what we have done and what India has
done has been acclaimed generally throughout
the world. We have given hestagses
to the boma fides of Pakistan. You may
say; why give hostages to the boma fides
of Mr. Bhutto, look at his past declarations,
how can you trust him- We had to,
because 1 think that Mr. Bhutto's sell-
interest will compel him to implement the
spirit of the Simla Agreement. Had there
been no agreement, my own feeling is that
Mr. Bhutio as & failure might have had to
give way to a military junta, and then we
would have had all the resurrections of the
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old confrentations. And I think what the
Simla Agreement has done more than
anything else is this, that it has given to
a new generation in Pakistan an opportunity
to make their nascent democracy viable.

May [ end on this note, that not even
India’s worst enemy can ever accuse her
now of mala fides or vindictiveness towards
Pakistan. As 1 said, the Simla Agree-
ment has been acclaimed internationally
and | think India has got a great deal of
credit because we went there as a viclor
country. I do not want 1o use the wo-
rd “"magnamimity™, 1 think the more correct
word is “stalesmanship’’, because somzbody
said that the Prime Minister was magna-
nimous, but then he said quite correctly:
what business has the Prime Miniser to
be magnanimous al the expanse o this
country ? | have preferred to refer to
this as a statesman like offering to neace.
And it is axiomatic thal to win the peace
is usually more difficult than to win the
war,

SHRI 5. A. KADAR (Bombay—Central-
South): The year 1971-72 will go down
in the annals of our hislory as an epoch-
making year. Wesaw in 1971 the emergence
of a powerful leadership. the emergence
of a powerful party. Because of that, so
many right decisions were taxen which
culminated in the Simla 1alks.

In the year 1971 the Bangla Desh ques-
tion came to the fore when a large number
of refugees came to our soil. It was then
promised that these refugees would go back
and that promise has been kept in roro.
The State Assembly eclections in 1971
brought out further the unity of purpose
of the peoples of this country by returning
that harty whom that great leadership
commanded. After that, the decisive talks
at Simla brought out the Simla Pact which
is before the House 1oday. Mr. Vajoayee,
who spoke so vchemently against the pact
did not speak when Bangladesh was handed
over to the people of Bangladesh by the
Indian army. It was occupied by the
Indian army~for not less than two or three
months. When we withdrew from there
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there was no opposition raised by Mr.
Vajpayec. Now he says that Government
has failed to have a package deal with
Pakistan. [ want 1o ask him, when negotia-
tions take place, they take place on actual
happenings. The conflict between India
and Pakistan has been there for the last
25 years and so many problems have been
created after independence. There have
been wars and so many outstanding prob-
lems are there to be settied. Does he mean
to say that all those problems plus those
created by the 1971 war should all be settled
at one meeting ! If anyone says that, he is
not logical; he is asking for the moon.

He said so many things about Kashmir
and asked, what about those parts under
occupation of Pakistan before 19717 It
was after 1947 that Pakistani army advanced
and occupied a large territory of Kashmir
and our valiant soldicrs had driven them
back 1o the ccase-fire line. That was nol
an issue now. Now the issucs were prisoners

Bangladesh, territories occupied
during the 1971 conflict-—these
were to be talked about. The most

important issu¢ was what is going to be
the future attitude of Pakistan towards
India. That was the thing tn  be seen.
Somebody said, we were the victors. There
is no doubt about it. But do you mean
to say that when we go to the negotiating
table, we go as viclors and dictate terms
which must be accepted by the vanguished ?
Certainly Shrimati Indira Gandhi did not
go o Mr. Bhutto for discussion asking
him whether he is sincere or not, and
doubting his bona fides all the while. That
is nol & point of strength but of weakness.
We have gone there not to doubt the bona
fides of Mr. Bhuito but to clinch the issues
that were there. FEven if there are doubts
that while Pakisian is now talking of peace,
when it achicves this , it will begin to talk
and prepare for war, let it be assured
that it has been proved three or four times
that it that is their intention, that will be
nullified and they will be thrown 10 pieces
because India is not talking from the
point of weakness but of strength. Today
who can say that India has not gone up
29 LS§/712—12
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in the cves and estimation of the world ?
Today who cannot say that India is a power
o be reckoned with ? If that is our posi-

tion, then why do you doubt whether Shri
Bhutto is sincere or not ? If he is sincere,

well and good; there will be permanent
peacc between India and Pakistan, which
will be in the intcrests of the people of both
countrics, which will be in the interests of
the sub-continent, which will be in the
interests of South East Asia. But if, by
chance, Shri Bhutto is not sincere and that
is proved, then we can show him the strength
that we have and those people who thought
otherwise will be brought 10 their senses.

After the Simla Pact was signed, agita-
tions were organised by certain political
parties.  There is talk about the supremacy
of Parliament. It is asked why the Pact
wits ratificd before Parliament met and
discussed it.  May 1 ask why they organised
a demonstration, thereby creating an atmos-
phere in the country which would give the
impression that there is difference of opinion,
atl a time when the Parliament is meeting ?
Let Shri Vajpayee know that the country
as a whole is behind this pact.  The country
supports this Pact, not because we are go-
ing 1o give away 5,000 sq. miles but because
the people sincereily believe that this Pact,
il properly handled and dcalt with, can
bring peace, prosperity and happiness to
the sub-continent. This is the reasoning
of the common man, this is the reasoning
of the pcople at large: this is the confidence
of the entire nation, barring Vajpayee and
company, in the leadership of Shrimati
Indira Gandhi,

If you rcad the substitute motion of Shri
Jyotirmoy Basu, the first para reads all
right. But the sccond para lets the cat
oul of the bag. The second para says that
the Prime Minister commitied faulls here
and there. It scems that the members of
the opposition have nothing to fall back
upon, they have nothing political or other-
wise 10 go to the people.  They see a golden
opportunity in raising this issue and trying
to attack the Prime Minister, the leader
of this grealt country, to get some foot-
hold among the people and redeem what
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they have lost during the last two or three
years.

What is Shri Vajpayees’ grouse ? He
is saying that Shrimati Indira Gandhi did
not consult the opposition. Shir Jyoti-
rmoy Basu is also saying the same thing.
The Jansangh and Marxist unite at least in
attacking somebody. They united in the
past to attack somebody and the people
showed them their proper place.

Without taking much time I would like
to say that Pakistan has been formed on
a wrong basis, on the two-nation theor
which has been disproved in Bangladesh.
Today we accept Pakistan as & unit, as an
independent country. We would like to
respect its territorial integrity. As rightly
pointed out by the Prime Minister and others,
we do not want an inch of territory belonging
to others. But, let it not be forgotton, we
would not allow an inch of our territory
to go out of our control. This we have
made absolutely clzar.
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In the end 1 want to say that India has
passed through irials and tribulations.
Qur couniry, after independence, has seen
many ups and downs. But these last two
years have given u:. hope, hope not only to
us but to the people of this country, to the
people of this great land, that we will solve
our problems, both internal and external,
and that we shall do our best to sec that
we go towards the path of progress and
prosperity. The teeming millions of this
country have hope in the leadership, hope
in that party which that leadership leads.
17.20 hrs.

[MR. SPEAKER in the Chair)

T am quite sure, despite all that has been
said against the Simla Pact, the people at

JULY 31, 1972

Indo Pak Agreement (M) 304

large, the masses at arge, have welcomed it
and will always welcome it. Whatever you
may doubt about the bona fides of others,
I am quite sure, the circumstances are such,
the whole atmosphere is such. that a time
will come when Pakistan and India, being
different units, will »¢ nearly united as one
unit in South-East Asia and, possibly, that
example will be followed not only by others
but by our neighbouring countries as well.
But, at the same time, let us not think that
we are going to take the initiative. The ini-
tiative must come frcm the parties who want
to have cooperation of this great land.

With these words, I appreciate and I
congratulate the Prime Minister and her
team for bringing about the Simla Pact
which has donc nothing but honour to our
great country.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) : Mr. Speaker, Sir,
there is hardly any need for me to intervene
in this debate because I find that from our
own side and from Members of the Oppo-
sition there has come solid support for this
Agreement. And thc only arguments, if
one can call them arguments, which were
put forward by the Jana Sangh have been
very ably refuted by Members from  all sides
of the House,

This morning, we¢ witness:d what |
can only call an utterly deploratle and ridi-
culous demonstration on the fioor of the
House. I do not think that any Member
of the House, no maiter on which side or
which policy he stuncs for, will say that
such doings have anything whatsoever to do
with democratic functioning and that is why
it is astonishing thai the same Members had
the cheek to talk of democracy in this
House today. One could have called such
action childish. But it would be an insult
to the children of India to call it so.

1 must repudiate very strongly—I do not
think there is any need to do so but these
things must go on record—the constant
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allegation that the Government of India
is acting at the behest of some outside
power. I think —I am sorry for these
people—I can only say that they must be
suffering from some deep inferiority
complex. They must be suffering from an
utter lack of confidence in the people of
India. (Jmterruption') 1 am not going 1o
yield. Tam capable of taking care of myself
. .. .(Interruptions) 1 am not vielding to this
gentleman a* all. They have made enough
demonstration of their behaviour, their
sagacity aid their exoericnce as they call
it, this mo-ning. "Fe House has had
enough of it. 1 hope, Sir, you will not
in Tuturz permit sich behaviour on the
floor of the House. When lorcigners have
visited this House ¢nd when 1 have gone
abroad it s sad to war comments on this
sort of behaviour tiking place inside the
House. This is no compliment to Indian
democracy or to Indian unity.

Mr. Vajpayec spoke also of Indian
unity. I know something about the unity
of this country and the unity of the
people. Let me repeat that I have said
before, that unity is for a purpose. You do
not have unity just for the sake of unity.
You have unity to make the country
strong; you have unity to take the country
forward. You do not have unity to take
the country down, to show meanness, to
show pettiness and to show lack of states-
manship.

Today Mr. Vajpayee was right in saying
that he had some lakh of people with him.
He does have. But let me remind him that
the population of India is 60 crores, and those
crores are not with Mr. Vajpayee. He may
have a few lakhs but there are still the crores
of people. Are we going to listen to the
voice of the crores or are we going to listen
to the voice of the small, whining minority ?
It is not a minority that speakes up with
strength; it is a whining, weak, full-of-
inferiority minority. He has not only
no confidence in the people of India, he has
shown utter disregard for the people of
Kashmir. How darc he says that we are
leaving the people of Kashmir to the tender
mercies of the Pakistanis ? Do not blame the
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people of Kashmir who have stood by us in
all times turmoil. At a time when there was
no Indian military to help the people of
Kashmir, it was their own militia who met
the Pakistani attack. (/nterruptions).

How dare he challenge their bravery ?
How dare he challenge their solidarity with
India.

This country, and this Government, is
keenly aware of where it is going and wherg
it wants to go. There was a time—not very
ago; only last year when the same hon.
members did not believe me when 1 said that
we knew what was going to happen in Bangla
Desh, that we were going to solve the pro-
blem, that we were going to see that the
refugees were returned with honour and
safety. Mr. Vajpayee said to me, ‘I do not
believe you'. I said, ‘Mr. Vajpayee, 1 am
not concerned with whether you believe me
or not; 1 am concerned with what is going to
happen.” And today it is not 1 who am say-
ing what happened. CanMr, Vajnayee deny
that there is Bangla Desh today ? Can Mr.
Vajpayee deny that the refugees have gone
back to Bangala Desh 7 And still he says,
‘I do not believe you." Let him not believe
me; it matters little to the people of India
whether he believes or cloes not believe; it
matters little to the peorle of the world whe-
ther he believes or does not believe. But
history will show whether what has happen-
ed has been for the good of Indie.

1 have made no tall claims for the Simla
Agreement; [ make no tall claims now. All
I say is that it is a beginning; it is a small
beginning perhaps, but it is a good beginning.
Why dolsayso? Iam not concerned
with whether we can trust the President of
Pakistan or not; 1 am only concerned with
whether we can trust ourselves or nol.
Do we trust ourselves or not 7 Have
we confidence in our strength ornot 7 Have
we the strength to handle the situation or
not ? This is what concerns me. Are we
afraid ? Maybe, the Jan Sangh is afraid of
Pakistan. .

SHRI HUKAM CHAND KACHWAI :
No.
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SHRIMATI INDIRA GANDHI :
Why do you shout like this if you are not ?
(Interruptions) 1t is not use saving anything
now. (Interruptions).

1 appeal to the members of the Party. 1
am not like the leaders on the other sidc;
I am fully able to defend myself; 1 do not
need support from other,  Every time when
Mr. Vajpayce got up, eight of his membuers
felt it nccessary to support him.  But this
is not necessary on our side of the House.

Now we have a certain national pride.
And when 1 use the word ‘pride’, 1 do not
any false pride, 1 do not mean any feeling
of arrogance, but pride in this nation and
what it has stood for, pride in the Indian
people and what they arc capable of doing
pride which makes you want o do your best,
to give your utmost, no matter what it costs,
for the good of the country. Perhaps it is
a sentiment that cannol be understood by
some of our friecnds opposite.  We cannot
blame them. They are, no less than Pakistan
creatures of partition, They bhad no place
in India before. and perhaps they fear that
they will have no place when there is com-
plete peace. Thut is why they are so Lon-
cerned that the spirit of confrontation should
continue.

What is the basic issue before us 7 May
1 take the House inio confidence 7 No,
I must digress a moment--we have bueen
blamed by all sides for not consulling the
opposition. MNow, we held a meeting of
the leaders of the opposition on the 19th
of May where we told them whatever it was
possible Lo say before the Simla talks actua-
lly took place. We put our points before
them. Our friends from the CPM refused
to attend the meeting, but we cannol be
blamed for that. The others, including
the Jana Sangh, were preseat. There was
nothing more we could have said had we
met even one day before the talks. There-
fore, it is not true to say that we did not
put our views before them. Naturally,
we could not know the details. We did
not know the details oursclves. We did
not know how things would proceed.
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The very first remark 1 made to Mr.
Bhutto was that we have to decide, Pakistan
and India have to decide, whether the in-
terests of these two countries are comple-
mentary or are they now or are they always
going to be conflicting ?  This is a major
issue to decide. If we think that our in-
terests conflict, then you can have one agrec-
ment or a hundred agreements and you
will not have peace. But il we believe as
India has believed and India does believe
to-day, thai our interests are largely the
same. that the major problems we face are
the problems of the poverly of our peoples
of the cconomic backwardness of our
countrics and the incessant, cffort  of
forcign powers Lo pressuries us.—We all
know and most of us have been involved
in the freedom siruggle what deliberate
attempt there was 1o create friction within
ourselves. Why 7 So as to weaken the
freedom struggle.  They knew that if all the
religions and all the communities kept
together, then their unity would create a
sirength what  nobody could move, not
even the geea: Brilish Empire. But they
knew also ihat il they could divide us on
any issue, whether it is language or religion
or anything else, well, then they would have
a chance of defeating us. That is why their
ellorl was to creaie dissensions,

After Partition, they could not do it in
the same manner,  Therefore, the attempt
ol those forces who were interested in keep-
ing the sub-continent weak, was to see that
this confrontation should continue bet-
ween Lhe different parts of the sub-conti-
nent so that we would be more involved in
this sort of quarrel than in tackling our
basic problems and trving to become strong
in ourselves.

This is what we have to study. When
this is the siate of affairs, do we permit
it, or should we say, “Enough, Wc have
had enough of the traps of others. To-
day we must realise what is in our real in-
terests,” There -is no doubt that the real
interests of this country, as of Pakistan,
lie in peace betwecn the two countries.

Will there be peace or not ? I am neither
an astrologer nor do [ consult astrologers.
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I do not know. All I know is that I must
fight for peace and I must take those staps
which will lead us to peace. If they do
not work out, we are prepared. It is not
as if we are disregarding the interests of the
nation. We are not saying, ‘No, No. We
thought there would be peace. Even if
somebody attacks us, we are not rédady.’
That is not our attitude. We are prepared
to face any threat or any kind of aggression
should it take place. But we must all consi-
der, as our friend, hon. Member Shri
Anthony has said, whether this is really
within the realm of possibility or whether
it is a remote consideration.

In a situation like this, when we obviously
have the upper hand, we are in a position
to guide affairs. Had we stood up saying
as when two children are gquarrelling, *You
have taken my toy; | must have it before
I speak to you' or something like that, if
we had that kind of attilude what would
have happened ?

It may be that the talks would have
broken down. We could have said, ‘Mr.
Bhutto, go back and we shall meet again.’
And the same would happen next time.
We could keep on mecting and have very
pleasant meetings or perhaps not so pleasant.
What would have been achieved ? Would
India have been stronger 7 Would we
have been able to relax more than what we
can to-day for instance ? We would not.
As some historian has said, ‘had the coun-
tries of Europe treated Germany with the
under-standing that India has shownto
Pakistan, there would not have been a Hitler
and there would not have been a Second
World War.”

So, it is a question of the manner of deal-
ing with things. A situation has been
created whereby it is, —1 am not saying
impossible, but difficult for Pakistan to do
very much against us. It is for us, by our
action, by our behaviour, to see that this
situation is maintained. This is not donec
by taking up a hard attitude or soft attitude
but by assuming a situation whereby the
capacily for Pakistan or any other country
acting against us is minimised.

Several Members have pointed out that
the situation has changed in Pakistan. I
think the leadership of Pakistan and Presi-
dent Bhutto of Pakistan are fully aware of
the changes. We in India arc fully aware
that the situation has changed in India also.
It is not the situation which pertained at
the time of Tashkent; it is not the situation
which pertained at the time of pravious
agreements; it is a different situation. Today
we have the whole Indian, public, and, in
spite of the Jan Sangh, it is a united public,
it is united on the main issues, it is united
in guarding its interests. 1 do not think
it is feasible for anybody to go against the
interests of the people.

st gwR WA wewr | T § AR ad

FE qaAT 9T |
SHRIMATI INDIRA GANDHI : 1 do
not need Shri Kachwai's advice on what |

should do nor do the peoplc want his
advice.

As | said. we are not afraid of Pakistan;
we are nol afraid of any other people either.
But, we do realise that the danger is
not so much from Pakistan as it is from
those forces who envisage confrontation
on this Sub-continent, or confrontation in
Asia. 1o be in their inierest. As 1 have
said on a previous occasion, Asia is a conti-
nent which has given great richness to the
world. It is 1o the exploitation of Africa
and Asia that today the affluent countrics
owe their wealth and their riches and théir
industrial advance.

Bul wc remain where we are. Why ?
Because. we are caught up in past thinking.
Somebody provokes us and we get provok-
ed into saying; AIl right, let us fight
amongst ourselves, We do not sce that third
parties are taking advantage of us.

The time has come when Asia must wake
up to its destiny, must wake up to the real
needs of its people, must stop fighting
amongst ourselves, no matter what our
previous quarrels, no matter what the
previous hatred and he Dbitterness. The
time has come today when we must bury
the past. We should sec in what way we
can make the people of Asia, who were rich
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not only in wealth, not only in talent, but
in culture, in heritage, once more regaion—
I won’t say, past glory, because 1 don't
believe in that kind of glory but certainly
a status in the world, where they can guide
the destinies of the world, they can also mould
the future in order to make the world a fit
place for man to live in.

IThis is the vision of the future which
must guide us today. If we get entangled
in petty quariels then we have to say good-
bye to such a future and we shall always be
enmeshed in conflicts. That is why we
must now look nol to the pest, but to the
future.  If we say, we must look to the past,
how can we ask Pakistan not 1o look to the
past 7 We have Lo chose—either both look
to the past or both say good-bye to the past,
let us try to build a new future . It is easier
for us to say good-bye to the pasi; because
we have never prcached hatred. At the
worst of times, we have expressed our con-
cern for the people of Pakistan, we have
expressed our sorrows at their being deluded
by their leaders, by their military dictator-
ship and so on. We have never preached
hatred against Pakisian. So, for us it is
a little easicr, but in the case of Pakistan
which has promoted a hate-campaign,
and which has attacked India so many
times, is it realislic to expect a sudden
washing away of past attitude and adoption
of new 7 It is not casy. These things do
not come about by wishing or wanting.
I think that President Bhutto is making a
sincere effort to take his people towards a
oew future. Whether he will succeed or
not, I do not know. But at least, he is mak-
ing an effort, and I think that it is in our in-
terest that his effort to turn the face of Pakis-
tan from its past hatred and bitterness to a
new future of peace and friendship is very
much worth supporting.

During the debate it was also said that
certain remarks here were not made for
political purposes. This is a ridiculous
statement.
which is not political. The people who con-
gider themselves as non-political are usually
those who do not want change, but they
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are no less political than those who do want
change.

We also remember that at the time of
Bangla Desh also, while everybody was with
us and broadly supported us, there were
parties which tried to take political advantage
of the situation. They did raise the sort of
issues which they thought would catch the
public imagination, which would show the
Government in a poor light, whether it was
the question of the refugees or the guestion
of marching ow Army into Bangla Desh
or anything else. Therefore, let us not get
lulled by these soft words or imagine that
these things were not political. All of us
in this House are political beings, and we arc
very conscious of the political actions taken
by others. Had there been no poitical
motive, here would have been no reaton to
have the sort of tamasha hcld on the bor-
der—that is the only word thit descries it.
It was as a ramasha, that the peopl: r:gard-
ed it also. Or to have the sort of tainasha
that we wilnessed here.

There is one other point to demonstrate
how little regard these people have for
truth. Almost every day, there is some story
ot other in their newspaper which is complete-
ly fabricated and baseless. Today there
was one which caused me some worry,
somcthing about a Pakistani attack on
Naya Chor. I have enquired and am told
that it is absolutely baseless. It is complete-
Iy fabricated. So you sec that there is a
constant effoit to renew an atmosphere of
confrontation of giving out news that would
incite people.

1 do not want to say anything more at
this stage. But there is one point. Some
Members from my own party talk abeut hope
in the leadership and so on, but this leader-
ship has always stood for one thing, and
that is hope in the people of India, confidence
in the people of India. Let us not lose that,
because that is our stremgth. I think that
is India’s strength. We are with the people.
My colleague Shri Swaran Singh reminds
me of an other point. It seems that apart
from the other heavy work that the Jan
Sangh has, they indulge in eavesdropping
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on telephone conversations-imaginary ones.
I have not phoned to anybody while I was
in Simla, neither privately nor officially. I can
assure them that while we got messages. ...

=t pww W weww : EE Ay Wi -
T |

o guwt waf Wi oF ¥R faser
Sifa, artwr g ot

sit g ww ey weuTs : {1 e aw daer
gwm | wifEd feA % gwr 7 WTo w AT o
AT |

MR SPEAKER : OQOrder, Order. I
am not going to tolerate this. If hon.
Members go on like this, 1 cannot tolerate it.
Will they please sit down now ? WNothing
that they say will go on record. If Shri
Hukam Chand Kachwai persists, then [ shall
have to ask him to go out...
(Interruptions)**

U ¥gE w7 oAk Foom owE aww
TR AR

SHRIMATI INDIRA GANDHI : |
do not remember whether the hon. Member
said that I phoned or Sardar Saheb phoned
or Shri Yeshwantrao Chavan phoned or
Shri Jagjivan Ram phoned or Shri F.A.
Ahm:d shored or somebody else did so on
our behalf. Thit is what I am replying to,
It is imriateial whether they took my name
or not. The question is whether anybody
spoke to Moscoyw. | categorically declare
that nohody spoke to any foreign country
at all. We did receive a large number of
mes<ages from various countries hoping and
wishing that the talks would be successful.
but nobody gave us any advice as to what
we should do for the good reason that they
know that our reaction to such advice is
not very good. We like advice on some
occasions, but not on all occasions because
each country must make ils own decisions,
It is only the country itself and the leaders
of the country who can judge what is in
the interest of the country. Nobody from
outside, however great a friend or enemy,
can tell us what is in the true interest of
India. We knew, as I have said earlier, that
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nobody from outside can be’ imterested in
our strength; it is only we ourselves who are
concerned.

Therefore, I plead with the hon. Membess
of the Jan Sangh not to be the voice of
outside reaction as well as of reaction inside
the country. Today they are repeating
what the enemies of India outside are saying
That is what the Jan Sangh is propagat-
ing.

Wt ww ww ot gy faew T

W pen W woww : ST €1 0E
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SHRIMATI INDIRA GANDHI : I
know that the House has supporied the
agrecment and the en.re world has sup-
ported it. Let us do so with grace and
dignity.

12.47 hrs.
RUSINESS ADVISORY COMMITTEE
FourTEENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :

1 present the Fourteenth Report of the
Business Advisory Committee,

SOME HON, MEMBFRS rose—
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